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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN BENCH CHENNAI
APPLICATION NO. 191 OF 2023 (S2)

IN THE MATTER OF:

VANA CHARITABLE TRUST, MANGALURU

.... Applicant
Versus

STATE OF KARNATAKA AND OTHERS

.... Respondents

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3, THE CENTRAL
POLLUTION CONTROL BOARD (CPCB)

l, J. Chandra Babu, Son of late Shri J. Balaramaiah, Hindu, aged about 55 years,
having office at the Regional Directorate, Central Pollution Control Board, 1st &
2n Floors, Nisarga Bhavan A- Block, Thimmaiah Main Road, 7t D Cross, Shivanagar,
Bengaluru — 560 079, Karnataka, do hereby solemnly affirm and declare that the
deponent is conversant with the facts of the case and competent to swear this affidavit
on behalf of Respondent No. 3, the Central Pollution Control Board (hereafter referred
to as “CPCB") in reply to Original Application No. 191 of 2023 in the matter of Vana
Charitable Trust, Mangaluru (Applicant) Versus State of Karnataka and Others.

1. That all the allegations and averments made in the original application are
hereby denied unless and until they are admitted specifically or otherwise.

2. That the Hon’ble National Green Tribunal (South Zone), Chennai passed an
order on 21.12.2023, whereby Hon’ble Tribunal inter-alia passed the order that
Notices be issued to all the respondents.
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J. Chandra Babu

REGIONAL DIRECTOR

CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE - BENGALURY

(MIN.OF ENV,FOREST & CC, GOVT OF INDIA)
BENGALURU - 560 079. MOB: 9868278903




3. That the applicant under this Original Application (hereinafter referred to as
“OA”) has referred to the illegal operation & slaughtering of “Piggery” farm
without No Objection Certificate (hereinafter referred to as “NOC”) from Gram
Panchayat & Karnataka State Pollution Control Board (hereinafter referred to
as “KSPCB” and disposing the blood in to the nearby drain, causing damage to
the environment and school children. The applicant has alleged that the local
administration and KSPCB have not taken actions against the “Piggery” and
that the Piggery unit is liable to pay Environmental Compensation under the

“Polluters Pay Principle”.

4. Thatin view of the above, itis humbly submitted that as per the CPCB modified
directions dated March 07, 2016, issued under section 18(1)(b) of The Water
(Prevention and Control of Pollution ) Act, 1974 and The Air (Prevention and
Control of Pollution ) Act, 1981, to all the State Pollution Control Boards
(SPCBs)/ Pollution Control Committees (PCCs), the “piggery” is covered
under ‘Green’ category and shall obtain Consent to Establish (CTE) & Consent
to Operate (CTO) under The Water (Prevention and Control of Pollution ) Act,
1974 and The Air (Prevention and Control of Pollution ) Act, 1981. Copy of

relevant portion of directions is enclosed as Annexure.

5. That, accordingly piggeries are required to obtain consent under green category
from respective State Pollution Control Boards and illegal operation of piggery

is not allowed.

6. That, Central Pollution Control Board is not having mandate of issuing Consent
to Operate to any industries under The Water (Prevention and Control of
Pollution) Act, 1974 and The Air (Prevention and Control of Pollution) Act, 1981
and the same is with respective SPCB/PCC.
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PRAYER

i.  Thatin view of the above, the name of this Respondent No. 3 i.e. CPCB may
be exempted from the list of the Respondents and it is humbly submitted that a

suitable order may be passed in the present matter.

ii.  That this answering Respondent No. 3, shall abide by any order issued by this

DEPONENT

J. Chandra Babu

REGIONAL DIRECTOR
CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE - BENGALURUY

(MIN.OF ENV,FOREST & CC, GOVT OF INDIA)
BENGALURU - 560 079. MOB: 9868278903

Hon’ble Tribunal in present Original Application.

VERIFICATION
Itis verified that the content of this Reply Affidavit which is based on official record and
information available in the office are true and correct. Nothing has been concealed
therein.

Signed and verified on 31st day of January, 2024 at Bengaluru
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Annexure
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To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
{ List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b} of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCEB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards (SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB 1s to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were  following  different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/ PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics,

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56t Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classitication of industrial sectors
across the country;
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57 Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange” and 86 sectors as
‘Green’:

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and alse during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a “Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
rescurces. For this purpose the references are taken from the the Water (Prevention and Control
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment {Protection} Act , 1986 and Doon Valley Notilication, 1989 issued by
MoEFCC. The Pollution Index (PI} of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial scctor;

WHEREAS , based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 ~Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White catepory

WHEREAS, bascd on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution [ndex, the number of industries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
il The Green category of industrial sectors: 63 and
1v.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shali suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scction
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issucd for
compliance by all SPCBs and PCCs :



ha

That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nes. F1, ¥2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categories of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the "Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate” and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/ PCC.

That the "Revised Lists of Red, Orange, Green and White category ot
industrial sectors” shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming arcas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revise /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under
ditterent categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. [t is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.



The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’” in compliance with these directions to CPCB before
15.04.2016.

(Arun
Charfman

7!%1("’

Copy to:

1. The Chief Secretary of all the States and UTs
2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi- 110 011
3. The Secretary ,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road,New Delhi-110 003,
The Advisor(CP Division)
Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003
6. All Zonal Offices of CPCB
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(A.B. Akolkar) 5. ¢ €
Membel Secretary
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Table G-4 : Final List of Green Category of Industrial Sectors

Sl Orgnl Industry Sector W1 W2 4 Al A2 A H | W+A+H | Revised Remarks
No. | Sl No. Category

1. 2 Aluminium utensils from - - - 10 - 10 - 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2. 6 Ayurvedic and homeopathic 10 - 10 - - - - 25 G-G Small quantities  of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery / confectionery 10 - 10 -- - - - 25 G-G Small quantities of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 - 10 - - - - 25 0-G Mainly extrusion
along  with metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass  briquettes  (sun - - - 10 - 10 - 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 -- 10 - 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7. 15 Brass and bell metal utensils - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 - 10 - 25 G-G Small  quantities  of

waste-water and minor
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PM emissions are
generated.

9. 17 Cardboard or corrugated box - - - 10 - 10 - 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry & wooden - - - 10 - 10 - 25 G-G Minor air pollution due
furniture manufacturing to some fugitive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - - 10 - 10 - 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
,pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler = and  wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 - 10 - - - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - - 10 -- 10 - 25 O0-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - - 10 -- 10 - 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - - - 10 -- 10 - 25 O0-G Some fugitive emissions

of PM.
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17. 29 Decoration of ceramic cups - - - 10 - 10 - 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC - - - 10 - 10 - 25 0-G Minor  emissions  /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - - 10 - 10 - 25 O0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - - 10 - 10 - 25 G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - - 10 - 10 - 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical  kiln  or not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - - 10 - 10 - 25 0-G Some fugitive emissions
mixing)  with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - - 10 - 10 - 25 G-G Minor fumes from
(purification ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24. | 36 Heat treatment with any of 10 - 10 10 - 10 - 25 0-G ¢ Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction e Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to field

verification.

25. 46 Insulation and other coated - - - 10 - 10 - 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wear and leather - - - 10 - 10 - 25 G-G Minor fumes due to use

products (excluding tanning
and hide processing except
cottage scale)

of adhesives / gums.
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27. 50 Lubricating oil, greases or - — - 10 - 10 — 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - - 10 -- 10 - 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29. 59 Oil mill Ghani and extraction 10 - 10 - - - - 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) washings are generated.

30. 48 Packing materials - - - 10 - 10 - 25 O0-G Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/toilet cleaner - - - 10 -- 10 - 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 - 10 10 -- 10 - 25 G-G Cooling water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry, = Hatchery  and - - - 10 - 10 - 25 G-G Obnoxious odour
Piggery containing H>S, CHa etc.

and fugitive PM
emissions

34. 69 Power looms (without dye - - - 10 - 10 - 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - - 10 - 10 - 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - - 10 - 10 - 25 0-G Some fugitive emissions
scrap wood of PM are expected.

37. 72 Ready mix cement concrete - - - 10 - 10 - 25 G-G PM emissions.

38. 73 Reprocessing of waste cotton - - - 10 - 10 - 25 G-G PM emissions.

39. 60 Rice mill (Rice hullers only) - - - 10 - 10 - 25 O0-G PM  emissions  are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 - 10 10 - 10 - 25 O0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - - 10 - 10 - 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42, 63 Saw mills - - - 10 - 10 - 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 - 10 - - - - 25 G-G Small  quantities  of

made without steam boiling waste-water are
/ boiler) generated.

44. 80 Spice grinding (upto-20 HP - - - 10 - 10 - 25 G-G Small quantities  of
motor) fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - - 10 -- 10 - 25 O0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - - 10 - 10 - 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of 10 - 10 -- -- - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - - - 10 -- 10 - 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice 12 - 12 - - - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 - 12 - - - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 - 12 - - - - 30 G-G TDS as  distillation
boiler) with electricity as residues

source of heat
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52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53. 53 Manufacturing of optical 12 - 12 -- - - - 30 G-G Small quantities of
lenses (using  electrical waste-waters containing
furnace) TDS, SS are generated.

54. 58 Mineralized water 12 - 12 - - - - 30 G-G RO Rejects.

55.| 68 Tamarind powder 12 -- 12 15 -- 15 -- 33.75 0-G e Dried tamarind fruits -
manufacturing cleaned and  after

soaking them in water
they are boiled in steam
jacketed  kettle  for
about 40-45 minutes.
Then pulp is extracted in
pulper and dried in
drum type drier and on
cooling, the final
productis packed.

e  Generates small
gquantites of waste
waters and air
emissions. Joint score is
nomalized to 100.

56. | 15 Cutting, sizing and polishing of 15 -- 15 -- -- -- -- 375 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

57.| 22 Emery powder ( fine dust of -- -- -- 15 -- 15 -- 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings of naturally
occurring minerals.

58. | 25 Flyash export, transport & - - - 15 - 15 - 37.5 R-G e This is mainly air
disposal facilities polluting activity.

e This is the normalized
score based on air
pollution.

59. | 48 Mineral stack yard / Railway 15 - 15 15 - 15 - 37.5 R-G e Mainly air pollution
sidings due to loading,

unloading, storage

and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60. | 54 Oil and gas transportation - - - 10 5 15 - 37.5 R-G e Contains small gas
pipeline based power plants
up-to 5 MWs.

e Air pollution score is
normalized to 100.

e |In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61. | 64 Seasoning of wood in steam -- -- - 15 -- 15 -- 375 0-G Air pollution due to use
heated chamber boiler for supply of steam.

Air pollution score s

normalized to 100.

62. 84 Synthetic detergent - - - 15 - 15 - 37.5 G-G e This score is valid for
formulation the industries which
are not
manufacturing LABSA.
It is procured from
outside.

e Small quantities of
emissions are
generated from mini
boiler.

e Air pollution score is
normalized to 100.

63.| 69 Tea processing ( with boiler) -- -- -- 15 -- 15 -- 37.5 0-G With boiler, itis an orange
category industry.

Without boiler, it will be

green category industry.
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Note :

i.  Under the column Revised Category, the full forms of the abbreviations are as follows :
R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White

T Th e A0 oA

ii. — There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :

Sl Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 47 | Jobbing and Machining G Vague category to be deleted, as such activities have already been covered in
other categories.
2 66 Reel manufacturing G Already covered in other categories. Hence, deleted
3 1 Assembling of acid lead batteries (up to 10 batteries per | G Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent management.
5 30 Diesel generator sets (15 KVA to 1 MVA) G e  Normal operation — 12 hrs a day.

e Consumption of diesel = 1680 litres for 1 MVA DG set at full load @ 0.21
litres /KVA / hr.

e Stand-alone DG Sets having total capacity 1 MVA or less and equipped with
acoustic enclosures alongwith adequate stack height may be exempted
from the purview of Consent management. Higher capacity DG sets have
already been covered under Red / Orange categories .
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